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Searches Made by Enforcement 
Directorate 

.M5 J Shri D. C. Sharma: 
. \. Shri IlldraJit Gupta: 

Will the Minister of FiIlaDce be 
pleased to refer to the reply given to 
Starred Question No. 109 on the 17th 
August,l963 and state the progress 
made in the investigations in the aft-
airs of the ,business houses whose pre-
mises were searched by Enforcement 
Directorate for suspicion of defraud-
ing the~ntry by under-invoicing of 
exports and over-invoicing of imports? 

The Minister of Finance (Shri T. T. 
Krillhnamlcharl) : The searches of the 
business houses referred to in the 
reply to Starred Question No. 109 on 
the 17th August, 1963 were conducted 
by the Customs or Land Customs 
authorities and not by the Enforcement 
Directorate. These cases are under 
investigation or adjudication. 

Company Law Administration 

r Shri Maheswar Naik: 
.546 . Shrlmati Savitrl N1p.m: 

'"'r Shri Sldheswar Prasad: 
l Shri Indrajit Gupta: 

Will the Minister of FiIlaDce be 
pleased to state: 

(I') whether it has been decided to 
set up a corporate sector for admini-
stration of Company Law Department; 
and 

(b) if so, the special advantages 
likely to accrue as a resut of new 
arrangements? 

The Minister 01 Finance (Shrl T. T. 
Krishnamacharl): (a) It is proposed 
to set up a Board of Company Law 
Administration in accordance with the 
provisions contained in clause 4 of 
the Companies (Amrmdmcnt) Bill, 
1963 which was introduced in the 
House on the 26th November, 1963. 




